
13^97 C faW tio*  of 7 MAY

brought here to Delhi and  k ep t under 
p reventive detention  here and he m ay 
be allow ed to take p a rt in the  p ro ­
ceedings of the House?

Mr. Speaker: We are  on the ques­
tion of leave of absence from  the 
sittings of the  House. Some hon. 
M em bers may say tha t no leave ought 
to be granted. This hon. M ember 
swings the pendulum  the o ther side 
and asks w hether the hon. M ember 
may not be allowed to attend. Let us 
be satisfied w ith w hat is before us.
1 take it th a t the House agrees w ith 
the recom m endations of the Com m it­
tee.

Several H»n. M embers: Yes.

Mr. Speaker: The M embers w ill be 
inform ed accordingly

CORRECTION OF SUPPLEMENTARY 
ANSWER TO STARRED QUESTION

NO. 1738

The Deputy M inister of Defence 
(S ardar M ajith ia): I beg to m ake a
statem ent correcting the reply given 
on the 18th April, 1958, to the sup- 
p lem entaries by Shri B hakt Darshan, 
Shri Hem B arua and Shrim ati Renu 
C hakravartty  on S tarred  Question 
No. 1738 regarding H im alayan E x­
pedition

In the supplem entary questions, 
arising  from the answ er given to 
S tarred  Question No. 1738 m the Lok 
Sabha on the 18th April, 1958, Shri 
B hakt D rarshan and Shri Hem B arua 
w ished to know w hether such parties 
as the Cho Oyu expedition would be 
sent up every year, and also w hether 
m em bers of the team  had undergone 
any tra in ing  in any in ternational 
m ountaineering  club. F urther, Shri- 
m ati Renu C hakravartty  asked w he­
th e r Geological D epartm ent, specia­
lists in Botany, etc., were associated 
w ith  the expedition.

The answ ers given in reply to these 
questions are  likely to give an im ­
pression th a t the Cho Oyu expedition 
w as sponsored by, or was being
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conducted under, the auspices of the 
H im alayan M ountaineering Institu te, 
D arjeeling. As already  indicated by 
m e in answ er to part (a) of the main 
question, the Cho Oyu expedition is 
purely  an unofficial expedition. The 
expedition was actually  sponsored by 
a Comm ittee not connected w ith the 
H im alayan M ountaineering Institute. 
As regards train ing in m ountaineer­
ing, of the th ree Service Officers who 
are m em bers of the expedition, one 
w ai the ex-Principa'l of the H im a­
layan M ountaineering Institute, and 
the other two Service Officers had 
undergone the basic course at th a t 
Institute. I have no inform ation 
about the training undergone by the 
o ther mem bers of the expedition.

In regard to the query  raised by 
Shrim ati Renu C hakravartty , as al­
ready indicated by me 111 answ er to 
part (c) of the maio question, there  
are  two scientists attached to the 
expedition.—one from the Botanical 
Survey of India and the other from  
the Zoological Survey of India.
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Mr. Speaker: How does it arise out 
of this question? I t  is only a simple 
correction of r  statem ent th a t has 
been made. Unless tha t correction 
relates to somebody dying on the 
way, there  is no m eaning in asking a
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[M r. Speaker]
supplem entary . Then we w ill be 
opening the vista very  wide. Has it 
any th ing  to do with this question?

S ard a r M ajithia: No, Sir, not in this 
correction. B ut if you w ant me to—

M r. Speaker: No, I do not w ant. If 
re levan t questions a re  asked, hon. 
M inisters som etimes keep quiet, but 
if out-of-the-w ay questions are  asked, 
they a re  anxious to answer.

Shri Tangam ani (M adurai): T hat is 
an im portant question.

Mr. Speaker: That is anotht’i' m a t­
ter.

Shri Tangam ani: I w anted to sub­
m it tha t a num ber of people, who 
form ed part of the expedition team, 
have died.

Mr. Speaker: The hon M ember
know s only too w ell how questions 
c-an be asked and answered.
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Mr. Speaker; I am  aw are th a t this 

is*an im portant m atter. The hon. 
M em ber know s the  procedure only 
too well. He puts a num ber of ques­
tions and supplem entaries. If he had 
only pu t a question, I would have 
considered w hat steps ought to be 
taken. Of course, it is a  very  v a lu ­
able life th a t was lost. He has suffer­
ed from  pneum onia. Why should he 
tag  it on w ith  this correction? Now, 
assum ing th a t no correction w as made 
by the hon. M inister, would he have 
been satisfied w ith the original replv 
th a t was given? W hen the hon. 
M inister m akes a correction, that 
opportunity  should not be taken to 
raise a discussion.
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TRADE AND MERCHANDISE 
MARKS BILL—contd.

Mr. Speaker: The House w ill now 
resum e fu rth e r discussion on the 
motion for reference of the Trade and 
M erchandise M arks Bill, 1958 to  a 
Jo in t Committee. Out of 3 hours 
allotted to this motion, 41 m inutes 
have already  been availed of and
2 hours and 19 m inutes now rem ain.

Shri N arayanankutty  Menon may 
continue his speech.

Shri N arayanankutty  Menon (Mu- 
kandapuram ): Mr. Speaker, the
o ther day I was subm itting that a 
large num ber of docum ents and a 
large volum e of reports are  available 
for the Select Com m ittee to decide 
about the various provisions of this 
very  im portant law and w hatever 
subm issions I m ake a t present are  
only ten tative in character so tha t 
the hon. M embers of the Select Com­
m ittee have got the opportunity  to 
consider those suggestions when they 
are reporting  on this particu lar Bill.

These suggestions w ere necessitated 
because before the drafting  of the 
Bill was undertaken, the whole Bill 
and the principle behind it underw ent 
a series of discussions a t the hands of 
the original Com m ittee w hich was 
appointed, which gave a m ajority  re ­
port as also a m inority  report. The 
G overnm ent considered the whole re ­
p o rt by appointing an officer, and 
certain recom m endations w ere m ade 
by th a t officer and la te r on the  
w hole m atte r w as referred  to another 
Judge of the M adras High Court, 
who, in all particu lar details, agreed 
w ith  the m inority  report, and  now the  
Bill has been drafted  on the basis




